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4.20.11,2001. 

This matter has been taken up today on 

being mentioned in the morning by learned counsel. for 

the petitioner who has filed the Memo 	stating 

that the applicit is hopeful •f getting the reliefs 

at the hands of the Departmental Authorities ani 

therefore,he does not want to pursue the OA.I have 

heard kern& counselfor the applicant and Mr.S.3.Jena, 

learned ASC appearii.g for the Respondents inthis 

Case.In V$iv' of the suomission made in the MEMO  

fiteL the OA is disposed of as not oeiflg pressed. 
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